CENTRAL ADMINISTRATIVE TRIBUNAL
FRINCIPAL BENCH

New Dslhi this the 11th day of March, 2003

|

Hon’ble Smt.Lakshmi Swaminanthan Vice Cha1rman (J)

Hon’ble Shri V.K.Majotra, Member (A)
1. Lakhan 5ingh 5/0 5h.Sabha Ghand
2., Vivek Bhathagar 5/0 Sh.dJdag Mohan Lal

Ramji Lal s/0 Si .Khachera

L)

4, Arjun Tyagi 5/0 Lt.8h.Ram Avatar Tyagi
. D.P.Gharma 5/0 Sh.Laxmi Narayai Sharma

(A1l are WOIrKing as Pharmacist in Ordﬁarce
Factory Hospital, Muradnagar,Distt.Gha {Ur)

6. N.P.Bhatt S/0 Lt.5h.N.L.Bhatt

7. G.L.Raj S/0 5h.B.Ram

&. D.K.Bansal 5/0 Sh.R.P.Bansal

9. M.L.Parandiyal S/0 Sh.5.L.Parandial
?O. Abdu1 Halum 5/0 5h.M.N. Ansari

11. B.R.5cliyal 5/0 Sh.G.R.Soliyal

“{ A1l are WOrking as Pharmacist inp

Ordnance Factory Hospital,Dshradun (UF)
12, Bacchu Lal 5/0 Sh.Mahabir Parsad
13. Ramlﬁsray 5/0 &Sh.Gangadean
14. Vinod Kumar 5/0 Raj Bhadur
5. Anil Kumar Misra 5/0 Sh.GOmkar Nath Mishra
i16. Kapil Dav /0 Shri Ram Avadh
17. Ramesh Ghand S/0 Shri Dhani Ram
18. Krishan Kumar S/0 Sh.R. Chandra
19. Hanwant Singhj Bindra 5/0 Sh.Darshan Singh

20, Ra,j“iv GUjF‘a] 5/0 3h. sat Pal GUJI"”

21. Rajesh Kr.Srivastava 5/0 &h.Jdai Narain
srivastava,

22. Rajesh Kumar Drivadi 5/0 Sh.Rameshankar
P_-‘ Vréd.i »
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Anil Chandesr Tripathi '
5/0 Gh.Ram Chander Tripathi,

Jagannath Pd.Sharma
5/0 Lt.Mannu Lal Sharma

Ram Babu
5/0 5hnri Matadesn
Manan Singh

5/0 Sh.Shivdhar 5ingh

Maugji Lal
5/0 Shri Kalika

sant Lal
5/0 5hri Bhaia Lal

sandhy Asthana
5/0 3h.V.K.Srivastava

Mahinder Singh
5/0 &Ghri Bhopal Singh
Narender Kumar 3ingh
5/0 &h.Yadunath Singh
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Union of India through the
seGretary, Ministry of
Defence, Govt.of India,
South Biock, New Delhi.

The Dirsctor Genseral,
Ordnance Factories Board,
10-5,K,.Bose Road, Kolkata.

The Directar (P},

Ministry of Defence,Dept.of
DefTance, Production and
supplisd, South Block,

New Delhi.

Advocate Shri V.S5.R.Krishna )

JApplicants

OR D ER (ORAL)

(Hon’ble Shri V.K.Majotra, Member (A)

Crd
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Applicants 32  in  number
nance Factories, Muradnagar, D

airae

shradun and



Earlier they had Tilsd OA bearing No.1853/2001 with MA
1647 /2001 which were disposad of by ordar dated

26.7.20071 with ths f011ow1ﬁg dirsctions: -

In this case the aspplicant is s8ekKing
the higher pay scale to ths Pharmacists
WOrking in Ordnance Factories Hosmital undar
the ACP Scheme which has besn consigersed  in
the case of incumbants in other Govarnmant
Hospitals 1like CGHS and safdarjung Hospital.
It 18 statsd that ths applicant has Tiled a
repiresentatiaon to the respondents on
11.1.20071., cording to him, the same is yat
tG be rseplisd with, Iin thes iJnterest of
Justice,we dispose oF the prasent OA, at thsa
admission stags, by girecting respondsnt No, i
to disposs of the aforezaid repraessntation of
the applicant by passing a fisasoned and
speaking order after dealing with all the
contentions of the applicant, within a period
G the date of receipt of a

OA NG, 1@-.)0;.1001 15

2, Learned counssl of ths appiicants contended that
Fharmacists are working in a large number of Departments
under various Ministries in the Central Goverinment such

&as in  Safdarjung Hospital and CGHS Hospitals and

& 4th Central Pay Commission and
ies and responsibilitiss of the Pharmacists in

the COrdnance Factorias Hospitals and Fharmacists in CGHS

bsen given any supericr scals

respactively. ACGording to  him, the applicants as
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Pharmacists in the Ordnance Factoriss Hospitals have besn
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given upgradation in the pa
R&.,5000-8000 and Rs.5500-3000 only. Learned counsal has
drawn our attention to Annexure R-1 relating to charter

of duties of Medical and Paramadical Parsonnal  in

dated 15.10.15358 issusd by Gensvral Manager, Ordnanca

3. On  the othar hand, Shri V.5.R.Kirishna, learnad

counsesl of the rsspondents contsnded that dutises and

are different. He has stated that Ordnance Factorises
aorganisation does not have any hospital, Fharmacists

sarving thers are only responsible for issusing madicines

while Pharmacists 1in  the CGHS apart from 1issuing

4. We Tind from the Charter of dutiss of Madical
 Nevsonl .
and Paramedical f—Of Ordnance Factories that ths
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Fharmacists 1in the  0Ordnance Factories nospitals also
prepare medications 1ike lotion, mixture etc. Wa ‘'also
Medical Officer Ordnance Factory Hﬁsaita1kthat they have a
nospital s having bed strength of 40, aaudva4~1ﬁ the sams

ietter they have provided information Fregarding bad

1888 to 20071, In our view, on the basis of thess

actories have the Hospitals and Pharmacists thsarsin haQe

the sams duties and responsibilitiss as thoss in  the
CGEHG.

5.- Having regard to the facts and circumstances of

the cass as discusssd above Annexure A-1 dated 9.11.2001

whiereby the demand of the applicants was rejected by the

directs o re-consider the matter in the light of ths
aforestated obsevations and settled law on ths subjact

oF  equal  pay G egual work and taks appropriate
decision 1in the matter sxpsditiocusly in accordancse with

law. This shall be done by the respondents within a

ct

psriod of three months from the date of raceipt of a copy
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of this order with intimation to the applica

@

order as to costs.

<
(V.K.Majotra ) . ( Smt.Lakshmi Swaminathan )
‘Member (A) Vice Chairman (J)




